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of Computer and Allied Sciences (RAGNICAS) The 
Governnlent is yet to take a decision In the matler 
111 ' l ; ~ r i V l q  thv l ~ c a t l o n  

D u r a  Outa tand ing  against  State 
Govsrnmcnta  

537 SHRI RAMCHANDRA VEERAPPA : WIII the 
Ministel 01 DEFENCE be  pleased to state 

( a )  the  d e t a ~ l s  of the  ac t ion  l a k e n  by t h e  
Government to recover the ou ts tand~ng dues from 
the varlous States which have used IAF arcraft and 
he l~cop te rs  for the Ch ie l  M l n ~ s t e r s  and the other 
M~nlsters,  and 

(b) the States w h ~ c h  have fully or partially p a ~ d  
such dues' 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI N V.N SOMU) (a )  and ( b ~  The 
respective Stale Governments are belng remlnded 
a l  frequent intervals As a result, an amount o f  Rs 
6 7R c lo res  has  b e e n  recovered l rom the State 
Governments l l ln~on Ter r~ to r~es  durmg the flrst quarter 
of 1996-97 D e l a ~ l s  of ou ls tand~ng as on 30 6 96 ,  
aga~ns t  the State GovernmentslUn~on Terrl lor~es are 
gwon In the enclosed statement 

STATEMENT 

D e l ~ ~ l s  of Outslandrng Payments lowards the 
A~r l i t t  Charges trom the Slate Govls 11 T Admns - 

.. . 
as on  3 0 6  1996 - - . . . , . , , . . . - . - -. - 

S No Name of the States Amount outstand~ng 
i ~ n  Rs ) 

. .. - . - . . , . - . - -- -- . .. - 
1 2 3 

.-- . .. .- - . ., .- - - .. . .- -- . - .. - -.. . . . - -- 
1 Assam 16,57,865/ .  

2 Aridhra Pradesh 21,09,343/ .  

3 Arunachal Pradesh 7,07.79,047' -  

4 Blhar 16.25.0001. 

5 Delh i  3,81.0621'. 

6 Gularat 2,13,33,333;- 

7 H ~ m a c h a l  P ~ a d e s h  90,19,166i -  

8 Jammu and Kashmlr 1.12.95,41 11. 

9 Karnataka 65,0001- 

10 Keraia 3?.82,5081- 

11 M a n ~ p u r  4 1 , 1 1 , 4 0 9 ~  

12 Meghalaya 20.64.870,. 

13 M u o r a m  14,53.217!- 

14 lagaland 35.52.0961. 

15 011ssa 5,76,677/- 

I 6  Punjab 10,78,3441- 
-.-------.- ..-- 

2 3 
. - . .- - . , -- ----- 

Rajasthan 1,21 .60,418/ 

Slkkim 6 42,8841. 

Tam11 Nadu 47 .1 1.3741. 

Tr~pura 5.00,0841. 

Uttar Pradesh 81,6971, 

West Bengal 1,03,55.916/-  

Andaman and Nicobar 1,15.69.227/ .  

Total 1 7 4 4 . 0 5 9 4 8 6  

Indian Fishermen i n  Cus tody  o f  Pak is tan  
and  Bangladesh 

538 SHRI MOHAN RAWALE W ~ l l  the Mm~ste r  
of EXTERNAL AFFAIRS be  pleased to reter to the 
reply g lven to Unstarred Quest ion No 1122  on  
December 4 1995 regardrng lndlan f ~ s h e r m e n  ~ r l  

custody of ne~ghbour lng countries and state 

( a )  the efforts made by the H ~ g h  C o m m ~ s s ~ o n  of 
l n d ~ a  In P a k ~ s t a n  and Bangladesh to get re lease 
lndlan f~sherrnen In custody there and the outcome 
thereof, 

(b)  the number of such flshermen who have slnce 
been released from the cuslody o l  P a k ~ s t a n  and 
Bangladesh and repartr~ated to I n d ~ a ,  

( c )  the  number  of l n d l a n  f ~ s h e r m e n  s t i l l  
l a n g u ~ s h ~ n g  In ]ails In Pak~s tan  and Bangladesh as 
on June 30, 1996, and 

(d l  the efforts belng made to get :hem released 
and repartrlated? 

THE MINISTER OF EXTERNAL AFFAIRS ( S ~ f i l  
1 K G U J R A L )  ( a )  The  Government  IS  mak~ryg  
susta~ned efforts to seek the release of all Ihe l n d ~ a n  
f ~ s h e r m e n  presenl ly  In P a k ~ s t a n  and  Bangladesh 
custody Wllh regard to P a k ~ s t a n ,  the Governmer:  
have also agreed to Pak~stan 's  proposal for holdlng 
technca l  level talks on  the subject and are awaltlng 
Pak~stan 's  response regardmg the dales and venue 
lor the talks 

( b )  As a resul t  of Government  s e!torls 1; 
f lshermen were re!eased from P a k ~ s t a n ~  j a ~ l s  ana 
repar l r~aled to l n d ~ a  durmg l h e  last three years IP 

Bangladesh, as per ~nformatron ava~ iab le  f~shermen 
who are c a u g h l  b y  B a n g l a d e s h  a u l h o r ~ t l e s  a l e  
detamed tor a p e r ~ o d  of one month and then sent 
back l o  l n d ~ a  

(c)  In Pakistan.198 l n d ~ a n  l ishermen are in the 
custody as on  30.6 96 For Bangladesh. data on  Ihe 
exac t  number  o f  I t s h e r m e n  in c u s l o d y  of l o c a l  
authorities IS no t  available as t h e  ~ n f o r m a l ~ o n  
regardmg the release of the l ~ s h o r m e n  from l a ~ l s  and 
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their expulsion is not provided regularly to the High 
Commission of India. 

( d )  Gove rnmen t  h a s  t a k e n  u p  w i th  t h e  
~ o v e r n m e n t s  of Pakistan and Bangladish all known 
instances of apprehension of Indian fishermen and 
has sought their release and repatriation. 

[Translation] 

Fake Univers i t ies  

539 SHRI SATYA DEO SlNGH : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased 
to state : 

(a)  whether a large number of fake universities 
and institutions are funct~oning in the country, 

J (b) 11 so ,  the names of such fake universitlest 
inst~tut ions;  

( c )  whe the r  t h e  Gove rnmen t  have  a l ready 
l n ~ t ~ a t e d  actlon against the fake universities; 

(d )  ~f so, the details thereof, and 

(e) the measures proposed to be taken by the 
U G C so that such fake institutions do not crop up 
in future? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI  M U H l  RAM 
SAIKIA) (a) and (b) .  According to the informat~on 
f u r n ~ s h e d  by the Unlversl ty Grants C o m m ~ s s ~ o n  
(UGC), the number of ~nst l tu t~ons stylrng themselves 
as u n ~ v e r s l t i e s  is 2 0  but A s s o c ~ a t ~ o n  of l n d ~ a n  
U n ~ v e r s ~ t ~ e s  (AIU) have ~nformed that there are 36 
sel fsty led ,unlverslt les. There are 20 un ivers~t ies  
common to both the list A list of fake un~versit les as 
circulated by the U n ~ v e r s ~ t y  Grants Comrnisslon IS 

given In the statement enclosed., . 
i c )  to (e,. The Unlvers~ty Gra?ts Comrniss~on, the 

Assoc~at lon of l n d ~ a n  U n ~ v e r s ~ t ~ e s  and the Monopolies 
and the Restrlctwe Trade Pracllces S o m m ~ s s ~ o n  keep 
watch on  t h e  e x ~ s t e n c e  o f  fake un l ve rs l t l es  
f u n c t ~ o n ~ n g  in v io la t~on of the UGC Acl ,  1956 As 
soon as i n fo rma t~on  about the existence of fake 
u n ~ v e r s ~ t l e s  c o m e s  t o  t h e  not ice  of U G C ,  t h e  
p romo te rs lo f f~ce  bearers  of such sel f -sty ledl fake 
un~verslt les are Informed of the relevant prov~sions 
of the UGC Act. They are also advised to dlsassoclale 
the use of expression 'Universi ty '  and also stop 
awarding degrees ld~p lomas.  The  concerned State 
Governments are also requested l o  conduct enqulrles 
regarding the functlonlng of such fake universities 
Cases of bogus instltut~ons lssulng fake degrees to 
s tudents  are brought  to  t h e  a t t e n t ~ o n  of MRTP 
Commlss~on  by UGC w ~ t h  the request to  lnlt iate 
necessary actlon under MRTP Act UGS warn the 
general publlc through press releases about fake 
unlversltles. The last press note was lssuod by tho 

UGC on 2nd July, 1996. A list of fake uliiversities is 
also sent to all the universitieslState Governments 
by  UGC tor wide publ ic i ty in StateslUniversi t ies 
regularly. Recently, UGC has set up a Special Cell 
to deal with matters relating to functioning o l  fake 
universities in the country. 

The  MRTP ~ o m r n i i s i o n  has  asked  Di rec tor  
General (I and R) to  carry out investigation in respect 
of certain alleged fake universit ies under MRTPC 
Act, 1969. Association of Indian Universities (AIU) 
produces extensive l i terature o n  the recogn ised 
un ivers i ty  cou rses /educa t i on  t h r o u g h  va r i ous  
Handbooks for the benefit of the students and others 
A IU  i ssues  no t i f i ca t i on  f r o m  t ime  to  t ime  In 
'Emp loymen t  News '  i n fo rm ing  t h e  s t u d e n t s  to  
ascertain the position on the standing of self-styled 
universi t~es/~nst i tut~ons from lt. 

Gove rnmen t  has  a l ready  i n t roduced  an 
amendment B ~ l l  to UGC Act, 1956 in the Parliament 
on 2nd June. 1995 For contravening the provlslons 
of Sections 22 and 23 of the UGC Act, the amendment 
Bill provides for lmprlsonment for a term of not less 
than 6 months which may extend up to rupees 10 00 
lakhs. The proposed pun~t lve provlslons could also 
b e  app l i cab le  t o  any  a s s o c i a t ~ o n  or  b o d y  of 
~ n d i v ~ d u a l s ,  every member of assaclation or other 
body willfully connlvlng in v~olat ing the prov is~ons of 
the University Grants Commiss~on Act 

STATEMENT 

Fake U n ~ v e r s ~ t r e s  

1 Ma1th111 U n ~ v e r s ~ t y l V ~ s h w a v ~ d y a l a y a  
Dharbhanga, B ~ h a r  

2 Mahl la  Gram V ~ d y a p ~ t h l V ~ s h w a v ~ d y a l a y a  
(Women s Un~vers l ty j  Prayag Allahabad (11 P )  

3 Varanaseya Sanskr~t  V~shwav~dya laya Varanas~ 
(U P )  

4 Commerc~al  U n ~ v e r s ~ t y  Ltd , Darya Ganl,  D e l h ~  

5 l n d ~ a n  Educat~on Counc~ l  of U P .  Lucknow (U P )  

6 G a n d h ~  H lnd l  V ldyap l th ,  P rayag ,  A l l ahabad  
(U P )  

7 Nat lona l  U n ~ v e r s ~ t y  of E l e c t r o  Comp lex  
Homeopathy, Kanpur 

8 Netall Subash Chandra Bose U n ~ v e r s ~ t y  (Open 
Unlverslty) Achaltal, Ahgarh (U P )  

9 S h r ~ m a t ~  M a h a d e v ~  Verma O p e n  U n ~ v e r s ~ t y  
Mughal Sa ra~ ,  (U P )  

10 D D B Sanskrit Unlverslty, Putur,  T r ~ c h i ,  Tam11 
Nadu 

11 B h a r a t ~ y a  S l ksha  P a r l s h a d  (U  P ) ,  O p e n  . 
Vlshwavtdyalaya, Lucknow (U  P )  

12 Arya Unlverslty Srinagar ( J  and K) 

13 St John's Unlverslty Klshanattam, Kerala 

14 National Universlty, Nagpur 


